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•Mr. Krishnakumar ACGSC for respondents 

None for the applicant. 

• 	Since neither the applicant nor his. learned 

counsel is present despite the factthat on 26.4.90 

this case was fixed for final heating in the presence 
and 

of the leazried counsel for the applicant,/ it was alsc 

indicated that no further adjournment willbe given, 

the application is dismissed for default and non-

ptosecution. 
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